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ORDER 

Per Mrs. Bidisha Banerjee,. J.M. 

Heard Id. counsel for the parties. 

2. 	The O.A.No,350/00558/2015 has been filed seeking the following reliefs:- 

'i) 	to direct the respondents to cancel withdraw and/or rescind the impugned 
chargesheet dated 14.12.2010; enquiry proceeding relating to the said chargesheet; 
Enquiry Report dated 06.02.2012 and order of punishment dated 12.10.2012; as 
contained in Annexure "A-i", "A-40, "A-5" & "A-7" herein respectively; 

to direct the respondents to reinstate the applicant in service forthwith; 

Vi) 	to direct the respondents to deal with and/or dispose of the appeal of the 
applicant dated 15.10.2012 in its letter and spirit as contained in Annexure 'A-B" herein. 

to direct the respondents to produce the entire records of the case before this 
Hon'ble Tribunal for adjudication of the issue involved herein; 

And to pass such further or other order or orders and/or direction or directions as 
to this Hon'ble Tribunal may deem fit and proper." 

The M.A.No.350/0046/2015 has been filed for condonation of delay in filing the O.A. 

3. 	It appears that the applicant has challenged the entire disciplinary proceeding against 

him starting from issue of the chargesheet. It is noticed that a statutory appeal was preferred 

by the applicant on 1510.2012 against the punishment of his removal from service, imposed by 

the Director of Postal Service(M&SP), West Bengal Circle, Kotkata-12 on 12.10.2012, which has 

not been disposed of by the Appellate Authority. 

4. 	In view of the fact that the appeal against the punishment order is still pending, we direct 

the Appellate Authority to consider and dispose of the appeal dated 1510.2012 in accordance 

with law within a period of two months from the date of communication of this order. It is made 

clear that we have not expressed our opinion on the merits of the case. All the points are kept 

open for consideration by the respondents. 	 ri 
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5. 	Accordingly both the O.A. and M.A. stand disposed of. No costs. 

1' 

(J. Das Gupta) 
Administrative Member 

s.b 

(B. Banerjee) 
Judicial Member 


